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S. The plea taken by applicant’s counsel is that Mess
Committee is a quasi-administrative office of the
Railways, as per Railway Board’s letter dated 30.5.2000.
Even if it is cpnsidered that the Mess Committee is

guasi-administrative office of the Railways, we find that
the letter dated 30.5.2000 pertains to recruitment in
Group D category of the Railways of the staff working in
guasi-administrative offices/organisations connected with




Railways. The said letter stipulates that Railways may

consider absorption of only those staff of quasi/
administrative offices/organizations who were on roll
continuously for a period of at least three years as on
10.6.97 and are still on roll subject to fulfilment of
prescribed educational qualification required for
recruitment to Group D posts. That apart, letter dated
30.5.2000 only provides for one of the sources of
recruitment to Group D posts in Railways from amongsty
the persons working in quasi-administrative offices.
Unless a person is recruited/absorbed from these
organisatinos in Railways he does not become a railway
servant. If a person is not a railway servant his
termination can not be challenged in the Tribunal. In
this case the services of the applicant have been
terminated on 8.11.2001 and at present he is no more
working even in the Mess Committee. Furthermore, the
applicant was admittedly appointed as temporary Stores
Clerk by the Mess Committee vide its 1letter dated
29.12.77 (Annexure 2) and not by the respondent-Railways.
10; The aforesaid position makes it clear that the
present OA is not maintainable for want of Jjurisdiction
and deserves to be dismissed. Applicant’s reliance on
the judgement of Hori Lal & Ors. Vs. UOI in OA 796/87
would render no assisfance to him as the same 1is
distinguishable and not applicable to his case.

11. In the result, for the detailed reasons discussed

above, the present OA is dismissed being devoid of merit.

(Shanker Raju) (M.P. Singh)
Member(J) Member (A)

No costs.
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